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Present : Hon'ble Mp,lustice A.K.Chattarjee, Vice-Chairmgn

Hon'ble Mp,M.S.fukhegjes, Administrative Member

SUBRATA KR. GHOSH
Vs
UNION OF INDIA & ORS.

Fer the applicant ¢ Mr.Ke.Chagkrabarty, counsel

f'or the respsndents ¢ Nene

.«

% ﬂw_ . Heard on ¢ 1.4497 Order on 3 1.4.97
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Heard the counsel for the petitioner, BA yas filed
MMMﬁwMLMMM :
on 25,2,97 wherein, therssns ‘ s recevery of certain ameunt -

fram the petitioner, OA was erdered to be listed for admission hearing
on 12.3597: When the matter came up en 12.3.97.the counsel for the

4

ﬁ-‘ . pstitioner was not present nor abybedy gppeared en behalf of the.
dﬁJ“ﬂU, ] respondents, In such circumstance there was nothing befere. us to shou
| that the petitioner hag served the apolicatian upon the respendents.
ixA_EW ;g‘interlm erder passed en 26,2,97 uwas Vacatad
2, The present MA wyas filed Fer recalling thé.ordéf
dated 12,3,97, The ceunsel fer the petitioner states that on 12,3,97
he could not appear befere this Tribunal because of certain personal
problem and hs—has—satisfied that capy of the DA was g:;;;d~en the

& Y Mo{wkﬂ«#)
respondents-en 28,2, 97Aaad—%hew=ua¥a=sta% by registered pest, In such
circumstance we are satisfied that there was sufficient cause i;mﬁmn-
Qr‘ ~
appeéarance for, the ceunsel fer the petitionar en 12,3497 and that

service was duly affected in cemplieance yith the order dated 26,2,97.




We therafere recall the erder dated 12,3,97 by which the interim
srder was vacated, Heuysver, we direct that the OA be listed fer
hearing regarding admission en 7,5,97 and net en 17,7.97 as erdered
en 12.3?975 Interim erder te centinue till next dats, Th8>respondents..
may Piler eply at least a week befere the date fixed, Order passed
this day as well as the erdar dated 12,3,97 shall be cemmunicated

te the reépondents. MA is therefere dispesed of ,
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